
8301 Written Answers MARCH 31, 1964 Written Answer, 

e ~ti n of this project upto Malia; 
and 

(c) the time Government propose 
to take to arrive at a final decision in 
this matter? 

The Deputy MinIster in the MiBis-
trr Qf Railways (Shri S. V. Rama-
_amy): (a) Yes, Sir. 

(b) and (c). In addition to the sur-
Vey of an entirely new B. G. route, 
the survey and investigation of an 
alternative scheme, involving conver-
sion Of the existing Wankaner-

end ana~a Virangam MG section, 
was necessary in order to examine the 
possibility' of relieving pressure on 
rail transport capacity of this heavily 
operated M. G. route. The survey of 
the alternative scheme is expected to 
be completed short! y and a decision 
will be taken as soon as the report is 
~ecei ed and examined by the Rail-
way Board. 

The alignment across the Rann of 
Cutch between Kandla and Malia 
being common to both the alter-
natives. action is in hand tOr start-
ing construction of this most difficult 
portion so as to avoid delay in com-
pletion of either of the alternative 
echemes, whichever is adopted finally'. 

Sugar Order, 1964 

·831. Dr. L. M. SiJaghvi: Will the 
Minister of Food and Agriculture be 
pleased to state: 

(a), whether Government have Im-
posed a bam on the possession of more 
than one quintal of sugar in the Union 
Territory of Delhi under the Defence 
of India Rules; 

(b) the circumstances necessitating 
the ban; and 

(C) what other and related efforts 
are being made to ensure better dis-
tribution of sugar and to check hoard-
ing and black-marketing? 

The Minister of State In the MlnIs-
try of Food and Agriculture (Shrl 
A. M. Thomas): (a) Yes Sir, except 
under a permit. 

(b) There were reports that sugar 
upto the limit beyond which a licence 

was required was being stored in pri-
vate houses for purposes of black-
marketing. 

(c) Quota cards have been issued 
to retailers and bulk consumers of 
lugar. In order to keep supervision 
over the activities of the quota card 
holders, Delhi Territory has been di-
vided into a number of zones each 
being in the charge of an Area Ins-
pector. Margins of profit have been 
prescribed both at wholesale and re-
tail stages. The licensed sugar dea-
lers are required to display prices 
of sugar. The export of products con-
taining sugar is also banned except 
under permit 
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Railway Level CI'OS5iq' Fad 

-833. Shri P. C. Borooah: Will the 
Minister of Railways be pleased to 
lltate: 

(a) whether his Ministry has taken 
up the proposal for creation of a Rail-
way Level Crossing Fund with the 
Ministry of Transport and various 
State Governments on the lines of the 
Canadian Railway Grade Crossing 
Fund, as suggested by the Kunzru 
Commitee in their report on Railway'. 
Accidents; and 

(b) if so, their reaction to this pro-
posal? 

The Deputy Mlnlster In the MInIs-
try of Railways (Shrl S. V. Rama-
namy: (a) and (b). In regard to tbUI 
recommendation of the Railway Ac-
cidents Committee in Part II of 
their R-eport, the following were 
liven as 'Railway Board's Comments' 
In the "Summary of Observations and 
Recommendations contained in Part II 
of the Report of the Railway Acci-
dents Committee 1962 and Railway 
Board's comments thereon", which WU 
laid on the '11able of the House on 
lG-2-M:-

"The proposal for the est.bUIb-
l""nt of a Fund, as recommended 
by the Committee, fa belq eu-

mined with the Ministry of Trans-
port and the State Governments. 
After the agreement of all the 
parties has been obtained, the 
concurrence of the Comptroller 
and Auditor General as also the 
approval of the Parliament will 
be sought. It may, however, be 
mentioned that even at present 
the Ministry of Transport allow 
loans to State Governments tor 
meeting their share of the cost 
of construction of over and under 
bridges." 

The Transport Ministry and the 
State Governments have been add-
ressed in the matter, and their reac-
tion will be known in due COW"M. 

Financial assistance asked for by 
different States towards the road au-
thority's share of the cost of over and 
under bridges is being given by the 
Centre (namely, Ministry of Finance) 
as part of the assistance given towards 
development of State Roads included 
in each Plan. 

Derailment of Train caused by camel 

r Shri D. C. Sharma: 
-834. -( Shri Ouar Lal Berwa: 

l Shri Vishw'a Nath P&DIIey: 

Will the Minister of Railwa)'3 be 
pleased to state: 

(a) whether a camel caused a dera-
ilment of a goods train between Darah 
and Morak Stations on the Kota Nagda 
Section of Western Railway on the 
14th March, 1964 causing the deatb 
of the driver of that train; 

(b) if so, the loss sustained; and 

(c) the action taken in the mater? 

The Deputy Mlnfster In the MInts-
try of Railway. (Shrt S. V. Rama-
IWIUIlY): (a) Yes, SU. 

(b) The approximate cost of damage 
to RaiJ.way property has been estima-
ted at Rupees one 1alth eiJhty eliht 
thousand. 

(c) Dou not ariM. 




